
GOVERNMENT OF TRIPURA
URBAN DEVELOPMENT DEPARTMENT

THE TRIPURA MUNICIPAL (DELIMITATION or: CONSTITUENCIES)
(4TH AMENDMENT) RULES, 2015



GOVERIIIEMENT OF TRIPURA
URBAN DEVELOPOMEIIIT DEPARTMENT

I

t-IO.F.14(1I‘I-UDDIDUD/DELI2015/ ”3,9,; (1,93 Dated, Agartala, The Juiyee: :I,

p.)
(A

)
(’
I

NOTIFICATION

In exercise of the powers conferred by Section 274 of the Tripura lIIunICIpaI Act, 1994, the State
rnment hereby makes the following Rules further to amend the Tripura Municipal (Delimitation o the

encies) Rules 1994, namely
(1) These Rules may be called the Tripura Municipal (Delimitation oi Constituenciesitciti
Amendment) Rules, 2015.
4 They shali come into force at once.

In Chapter II of the Tripura Municipal (Delimitation oi Constituencies) Rules, 1994 ( herein after
referred to as Principal Rules) , below Chapter it, the words "MUNICIPAL COUNCILS! NAGAR
PANCHAYATS AND CONSTITUENCIES" shall be substituted by the words “ MUNICIPALITIES
AND CONSTITUENCIES“.
In Second Proviso to Sub-rule (3) and Sub-rule 4(1) of Rule 3 (A) of the Principai Ruies as
substituted by The Tripura Municipal(Delimitation oi Constituencies) ( 3rd Amendment) Rules.
2010, the words “Municipal Council or Nagar Panchayats“ shall be substituted by the word,
“Municipality".
In the Proviso to Rule 4(2), under Chapter - ll of the Principal Rules, as substituted by the Tripura
Municipal (Delimitation oi Constituencies) Amendment Rules. 1995, the words “ Sub-Divisional
Officers" wherever appearing, shall be substituted by the words, “ Sub-Divisional Magistratefi"

4

in Rule 5, under Chapter Iii of the Principal Rules, the words “the Municipal Councilor/ Nagar
Panchayats" shall be substituted by the words “any Municipairty".

In Rule 6, under Chapter ill ofthe Principal Rules, the words “Muntcipal Council and the Nagar
Panchayats" shall be substituted by the words "any MunIcioality“ and thereafter the words,“as the
case may be" shalt be deleted.

In ORDER Form - A, of The Tripura Municipal (Delimitation oi Constituencies) Rules, 1994 as
inserted by the Tripura Municipal (Delimitation of Constituencies) Amendment Rules, 1995 at
fourth line or thereafter the words “Municipal Council, Agartala/__Nagar Panchayat” wherever
appearing shall be substituted by the words, “ Agartala Municipal Corporation Agartala
I" Municipality” and at the seventeenth line the word “SDO” shall be replaced by
the word “SDM” and the words “Municipal Council I Nagar Panchayats" shall be replaced by
“Municipality“.

In ORDER Form - B. of The Tripura Municipal (Delimitation of Constituencies) Rules, 1994 as
inserted by the Tripura Municipal (Delimitation of Constituencies) Amendment Rules, 1995 at
sixth, thirteenth and twenty-third line the words “ Municipal Council, Agartala/ -----------------Nagar
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4.Panchayats wherever appearing shall be substituted by. "Agertala MUI. Itpc elCorporation.
Agartala l __.___ Municipality" and In the twenty—fifth line otthe ORDER after ‘he

”I‘;word“ I/U'llf‘l'Dalty and before the words , “in column (2)" the words “in co: U'I't". a
members to be elected to the lvtunICIpel‘Ity snail be Imnsetted

{Nun‘_l"er {3f

In ORDER Form — C. of The Theme Monte lpal (Delimitation of ConstitueneiesiRules. 19% as
Inserted by the Tripura thun (DemItetIon of Constituencies) 2nd Amendment RIIIe32 30 91
the sixteenth line, the word “SDO shall be replaced by the word “SUM" .

By order oe Gove
321W ,
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(Smt.W}
Deputy Secretary to the
Government of Tripura.
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NOTiFlCATiON

in exercise of the powers conierred by Section 274 ot the Tripdra t.‘.unieipal Act. 1994, he State
Government hereby makes the following Rules, further to amend the Tnoura Municipal (Delimitation o‘ :25
Constituencies) Rules. 1994. namely :-
1. (1) These Rules may be called the Tripura Municipal (Delimitation of Constituencies)?"

Amendment) Rules, 2015.
(2) They shall come into force at once.

2. in Chapter ll of the Tripura Municipal (Delimitation of Constituencies) Rules. 1994 ( herein after
referred to as Principal Rules) . below Chapter ii. the words “MUNICIPAL COUNClLS/ NAGAR
PANCHAYATS AND CONSTlTUENClES” shall be substituted by the words " MUNICIPALlTlE-S
AND CONSTlTUENClES".

3. in Second Proviso to Sub~rule (3} and Sub-rule at!) of Rule 3 (A) of the Principal Rules as
substituted by The Tripura Municipal(Delimitaticn of Constituencies) ( 3"1 Amendment) Rules
2010. thewords ”Municipal Council or Nagar Panchayats' shall be substituted by the word.
“Municipality“,
in the Proviso to Rule 4(2), under Chapter - it of the Principal Rules. as substituted by the Tripura
Municipal (Delimitation of Constituencies) Amendment Rules. 1995. the words “ Sub-Divisional
Officers" wherever appearing, shall be substituted by the words. ‘ Sub—Divisional Magistrates"

5. in Rule 5. under Chapter ill of the Principal Rules. the words “the Municipal Councilori Naga:
Panchayats“ shall be substituted by the words “any Municipality‘.

6. in Rule 6. under Chapter ill ott’ne Principal Rules. the words “Municipal Council and the Mega
Panchayats' shall be substituted by the words “any Municipality" and thereafter the words. ”as the
case may be" shall be deleted.

7. in ORDER Form - A, of The Tripura Municipal (Delimitation of Constituencies) Rules. 1994 as
inserted by the Tripura Municipal (Delimitation of Constituencies) Amendment Rules. 1995 at
fourth line or thereafter the words ~Municipal Council. Agartala/ Nagar Panchayat' wherever
appearing sha‘i be substituted by the words. “ Agartaia Municipal Corporation. Agartaia
/ Municipality‘ and at the seventeenth line. the word 'SDO" shall be replaced by
the word ‘SDh‘.’ and the words "Municipal Council / Nagar Panchayats" shall be replaced by
“Municipality“.

8. in ORDER Form - B. of The Tripura Municipal (Delimitation oi Constituencies) Rules. 1994 as
inserted by the Tripura Municipal (Delimitation of Constituencies) Amendment Rules, 1995 at
sixth, thirteenth and twenty-third line the words ' Municipal Council, Agartala/ ~o---—---—--Nagar
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Panchayats “ wherever appearing shail be substituted by: “ gartala Municipal Corporate:
Agartala / Municipality” and in the twenty- in line of the ORDER, after the
word “Municipality” and before the words , “in coiumn (2)’, the words , ‘in column (1) number oi
members to be elected to the Municipality" shall be inserted.

in ORDER Form - C, of The Tripura Municipal (Delimitation of, Constituencies) Rules) 1994 as
inserted by the Tripura Municipal (Delimitation of Constituencies) .2“3 Amendment Rules,2000. at
the sixteenth line) the word “800” shall be replaced by the word “SDM”.

By order 0 t 9 Governor.
W
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(Smt.m
Deputy Secretary to the
Government of Tripura.

Printed at the Tripura Gor7ernment Press, Agartala.


